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‘No.CG/F/Circular/WIPO CASE/2018/C, 7 Dated 12.03.2018

Office Circular

WIPO CASE (Central Access to Search and Examination) system enables patent offices to
securely share search and examination documentation related to patent applications in order to
facilitate work sharing programs. Recently this Office has accessed the system from WIPO under
WIPO-INDIA cooperation agreement and the same has been made available in the Patent
Examination Module.

In view of the above, all Examiners and Controllers are hereby directed to utilize all the
facilities available in CASE regarding processing of corresponding patent applications in a
country outside including Search and Examination reports, along with information on patent
families of application, made available in respect of participating Patent Offices (currently:
Australia, Brunel Darussalam, Canada, Chile, China, European Patent Office (EPOQ), India, Israel,
Japan, New Zealand, Republic of Korea, Singapore, International Bureau of WIPO, United
Kingdom, United States of America). Such information already available in the WIPO CASE shall
not be asked from the applicant during examination of the national phase application.
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